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Allahabad: Oated this ~th daj of July, 2.)00

~i ginal Applica c.ien 1'J o. 530 Of 2)00

,Ii strict: Allahabad..

CLHAM.-

Hon. gle Mr. Justice AAKTrivedi, V.C.

Hon. hl e Mr. S. Bi sWas, A.M.

uinesh Kumar Misra,

Sm of sri rtam Murti iv1isra,

Resident of 70C/5D/IN Chhota Baghara,

Allahabad •

. (sri p.C.: srivastava, Advocate)

• • • • AfJpli can t

versus

1. The uni en Of Indi a thr ough oirec tor General

}Jest uffice,Dak Bhawan, Sansad Marg,

New Del hi.

2. pOst Master General, Allahabad.

3. The senior superintendent, Post Vffices~

Allahabad oivision, Allahabad.

( • • • RespOOdents

()rl U Erl (0 r a 1)

E1Y H011 bl e 1\11;:. Jus ti ce &tIS Tri vedi, V.C.

In this uA the applicant has sought the

relief to quash the charge sheet dated 17-1-2000 and

further quashing of the enquiry proceedings. As is
-.J- ~clear f r cn the order dated 13-6..2.)00, ~ challenged

.A... "'-

in OANO.817/2JQ)'~j the enquiry en the basis of
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whi eft the charge sheet has already been conc.l uded and

the order of puni, shment for rec overy Of amcuo t was passed

against the applicant. In these circumstances the OA

has been rendered infru~ous and is accordingly dismissed.

There shall be no order as to cOsts.
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